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Import of Newsprint 

l S RI CHINTA ANI JE 
Will tbe ?\.Jin' te of COM CB 
SUPPLY be pleased to state: 

( ) wbether the pro e if imported 
rd n iot has b en incr a u; 

(b) if so, how much and the reasons 
tbe fore; 

(0) ttl Quantity of new print 
i'l1Port duri~8 the y ar 1984 to meet 
the demand of new print in the 
country; 

(d) the quantity IikeJy to be 
impo ted during 1985 and the names of 
countries from Whom he import is 
being made; 

(d) the amount involved (or the 
import of newsprint yearly; 'lnd 

(f) e steps beiqa taken to increase 
the production of "newsprint within the 
country to meet the demand ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
AND SUPPLY (SHRI P.A. SANGMA): 
(a) Th_ saJe price f import d news-
print for January·March 1985 (e.xcludin 
customs duty) has been jncrea. ed. 

(b) The increase is Rs, 180/- PMT 
(excluding customs dury). As compared 
to the pr viOus quarter, however, 
element of custom duty wa reduced 
ffom R . 825J .. P T to R . 550/ ... PMT. 

lncrea e in price on acc{)ont of 
jgber import ~ost due mainly to the 

ad cnc fluct ations in the upee.Do)lar 

o 

exchange rate and increase in frei_ght on 
shipments from USS from January, 
1985. 

(c) 219224 Mt newsprint as im oct-
ed during 1984. 

(d) The overall import pJan 'or 
1985-86 ha not b en finalised. 

(e) The CJ co t of newsprint 
imported during 1984 is approximately 
Rs. 123 cr res. 

(f) The U'l pr due ion of 
ew prj 1 been iocr · in from ar 

10 year. Further, ddi jonal capacity 
b be n )ice d/appror d to tbe 
ext nf of 5,0, 0 0 tonnes, which is t 

rious sta s of i plementation-
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258 SHRI K, PRADHANI : WiJI 
the Minist r of COMMERCE AND 
SUPPLY be pleased to state: , 

(a) whether 'orne Indians busine s-
men in Hong Kong have offered/inve t 
in India and suggested a free port in 
Andamans; and 

(b) jf so, Government', reacting 
thereto and the measur s which Govern-
ment propose in take in this directi n? 

THE Ml ISTF OF STATE IN 
THE MINISTRY OF COMME CE 
AND SUPPLY (SHRJ P.A. SANGMA): 
(a) Some interest has been shown by 
orne of the Noo-Re ident Indians for 

investment in Andamans. 

(b) No deci ion ha b en taken in 
this regard. 

Impact of DoHar Rise on Indian Export 

259 S I K, PRADHANI : WiJl 
the Minister of FINANe be pleased to 
state: 

(a) whe r hi attention ha be n 
drawn to the w item c tion d "Ri 
of dollar may hit India hard" appear d 
in the 'State~ment. New Delhi on 2nd 
March, 1985: 
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(b) if SQ, whether Government have 
examined the rep cussion of the dollar's 
rise in the world' exchau,e markets in 
relation to Iodj.n rupee, which has 
resulted in it$ unprecedented depre-
ciation and it imp ct 01} India 'a 
economy ad fore; n trade ; and 

(c) the steps Government propose 
to t t ituatioD 1 

THE MINISTER OF STATE 1 ·THB 
MINISTRY OF FINANCE (SM 
JANARDHANA POOJARY) : (a) Yes, 

If. 

(b) and (C) The ot of the I 

depr ci tion of h Jndi n rupee a ainst 
the U • . doU r On India's foreign trade 
d pend on many factors , such as the 
price re ponsiv ne s of d m nd for 
I ;a'. exp0l't. to t e U . . and of' 
Ind' 's j p t from the U.S., the pric.e-
r poo iven s of tbe upDly of ndj 'I 
exports ttl tb U.S.. the r f ',., depre-
ciation in the curre cies of Ind'a's 
competitors in the U.S. market, and the 
relative rates of inflation in India and 
her competitors with respect to the U.S. 
As a result, it is not feasible to a ess 
the exact overaJi e ect of fluc u tions 
in the rupee/doUar exchange rate on 
India'8 economy and trade. 

In a regime of floating exchange 
rat s for major international currencies. 
movements in the exchangg rate of the 
rupee with r pect to other for jgn 
currencie are unav idabl and, no 
sp cifie actioD i c lied for a t pre ent. 

Revj iOD of 'deJi ti pp ov.1 by 
- JOint V Dlur Abroa 

260 SHRI K. PRADHANI ; Will 
the, Mini r of COMMERCE A D 
SUPPLY b plea to tate: 

(a) whether in view of the poor per-
formance of some or th India ~ int 
venlu" abroad Government propose t 
revise he guideli I or joint Dtures 
and provide for a penalty clau e to OUI1b 

1) n-p~rfotmanc by I dian joint 
v tar s nd, pr vent the high ra t of 
mortality; 

(b) if so, the broad outlines of the 
guidelines; and 

"'ritt 

(c) ether he ill Jay 0 th 
Table a state Dt showing the p 
cu au of suoh joint v ture bro; 
t nam s of th countr;ca aDd t 
Iodi n participants, th it atur of 
bUain . tot J in jan inve tment in 
terms of iquldit)';.tna hi cry a d e uip-
ment and technical know-how etc. 
inform tion vailable with the 
Mi istey ? 

TH INT TER OF STATE I 
THE MI 1ST YO . COMM RCE 
AND SUPPLY {SH I P.A. SANGMA): 
(a) to (c) Th Gov 'Ilrnent hav not y t 
taken a jew in th ~tt r. 

In o(velDcDt of Calcutta Branche of 
Bank of Baroda in 6 crore Fraud Ca e 

261 SHRI SANAT KUMA 
MA DAL : Will the Minister of 
FINANCE be pleased to state: 

(a) the d tail f the . 6 crore 
fcau.d ca involving Ihe three Caloutt. 
Branohes of the Bank of Baroda; 

(b) wh ther there exist any guide. 
lines is ued either by bis Ministr) or 
the R.B.I. in the rna tter of making uch 
huge advances loan; if 0, the details 
thereof; and 

(c) hether any investigation h 
been ordered into tbi case and r spoo-
sibility fixed for the fraud and the ature 
of action taken to make good the to of 
public money? 

R I 
o PI ANCB 

AN' POOJA Y) : 
J in, S.I(. oddar a 

J.P. PoddaT in collu' 0 hem 
sel¥ sand ' in contlivanc with some 
officials of Bank of Baroda at its dif ... 
fetent branches iD Calcutta, managed to 
obta' Jarge credit fao'lili I indul d 
in fraudulent transactions and siphoned 
off large sums ioitialJy through cheque 
purchase facilitie in the nature of kite 
flying and group tran actions and sub .. 
sequently through letters of credit 
facilities gra.oted to them. The three 
branches of the bank a t Calcutta had 
also co.accepted the bill to facilitate 
their discoun ting througb other banks 
in Calcutta. In nddition, ov rdrafts in 




